7395

Message from R.S.
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Shri Raghunath Singh (Varanasi):
. 8ir, under what rule is he raising the
point of order?
Shri Tyagi: Some procedure has
to be followed in these matters,
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Shri Raghunath Singh: This is a
speech. This is not a point of order.

Mr, Deputy-Speaker: Order, order.
The calling-attention notice has been
disallowed by the Speaker. There is
no point of order. Message from Rajya
Sabha.

Shri S. M. Banerjee: Sir, I rise on
a point of o-der under rule 376.
12.20 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to repor; the
following Message received from the
Secretary of Rajya Sabha:—

AUGUST 26, 1966

Re: B.O.H. 7396

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajva Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 24th August,
1966, passed, in accordance with
the provisions of Article 368 of the
Constitution of India without any
amendment, the Constitution
Eighteenth Amendment) Bill,
1966, which was passed by the
Lok Sabhg at its sitting held on
the 10th August. 1966,"

12.20% hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

EIGHTEENTH REPORT

Shri Khadilkar (Khed): 1 beg to
present the Eighteenth Report of the
Committee on Absence of Members
from the Sittings of the House.

Mr. Deputy-Speaker: Shri Satya

Narayan Sinha,

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao) rose—
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12.21 hrs.
RE: BUSINESS OF THE HOUSE

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order under rule

376.

Mr. Deputy-Speaker: Order, order.
We cannot go on like this, We have
finished one business, There cannot
be a point of order in the vacuum.



7397 Re. Point

Shri S. M. Banerjee: How can I
give you the point of order? A point
of order is not a document.

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): Shri Satva Narayan Sinha is
not well. He will make a statement
at 5 o'clock today.

DPr. L. M. Singhvi (Jodhpur)
rose—

Shri Tridib Kumar Chaudhuri
{Berhampur): Sir, we have not been

able to hear what the Minister an-
nounced just now.

Mr. Deputy-Speaker: He is making
the statement at 5 o'clock about the
business for the next week. He is not
well and he is consulting the other
ministries about the important work
to be taken up in the rest of the ses-
sion. S0, he will make the state-
ment at 5 o'clock.
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12.22 hrs.
RE: POINT OF ORDER

I am sorry,
House.

Mr. Deputy-Speaker:
Shri Bagri is disobeying the
Please sit down.

Shri S. M. Banerjee (Kanpur): Sir,
T rise on a point of order,

Shri Raghunath Singh (Varanasi):
There is no business before the House,
How can there be a point of order!

Shri 5. M. Banerjee: I am coming
to that, e
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Shri Raghunath Singh: On what
basis?
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Shri S. M, Banerjee: My point of
order is under rule 376(1), It says:—

“A point of order shall relate
to the interpretation or enforce-
ment of these rules”.

I am not saying anything about the
business of the House but about the
interpretation of the rules. Under
rule 197 which deals with calling-
attention notices, you will kindly rea-
lise, Sir, that a calling-attention notice
can be tabled only on three or four
conditions which I do not want to
read because you know them better
than me, The calling-attention notice
which Shri Bagri has given refers to
a particular matter, of the arrest of
500, 600 or 300 of the starving gold-
smiths daily outside Parliament House
and that has been rejected on grounds
which are not known to us. My point
of order is whether a calling-attention
notice which relates to an urgent
matter of public importance, which re-
lates to an immediate occurrence,
which relates to 3 matter which deals
with the Centre, could be rejected so
cursorily. A solemn assurance as
given by the Finance Minister and

by the Prime Minister 1n this
House .
Mr. Deputy-Speaker: Please read

rule 197(1).

Shri S. M. Banerjee: I know, the
Speaker has the discretion but my
point of order is under what rule. ...
(Interruption).



